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Coram : Hon’ble Mrs. Bidisha Banerjee, Judicial Member

Sri Sumit Kumar Das,

S/o Late Ananga Mohan Das,
Village & P.O. Bargodagodar,
Pin-721652, PS.Nandakumar,
District-Purba Medinipur
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ORDER

¥

The applicant has assailed an order dated 16.06.2916 issued

pursuant to the decision of this Tribunal in 0.A.N0.47/2009 rendered

on 21.11.2011.- The operative portion of the order dated 21.11.2011

reads thus:-

2.

L
consuderatton i the followmg manner:-

“15. The said OM dated 5.5.03 makes it abundantly clear that if in the
meeting of the first committee, the applicant is found to be in an indigent
condition the case of the applicant will be considered in subsequent
occasions. In the above decision in Nawal Mugal the Tribunal has observed
that the case cannot be closed on expiry of-3.years and if the family is in
indigent condition the same, has :t‘é"be ‘considered -6n:3 consecutive:occasions.

The decision in Civils MISC f?Vnt Petitran%N%%Bloz §e*of 2010 of Hon’ble

Allahabad HfghCou%Ft also refers h ig.f‘ "‘i&%

16. . In‘g;ff}ew of the foregomg 1i}dlscussrcans that part of wthes{eply which
states thata the case: has%to be automat:cally cIosed af,ﬁe% years is not
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Keepmg m/r‘;& mmd ¢he above, : tie
pronouncem‘g?rts% the Committee dec:ded,;as"i'natter f policy that the clalms

of the following two=categones of apphcants re liable for rejection and
hence recommended for permanent*closure

(i) ‘Where applicant does not possess the required _educational
qualification. in terms of G.S.R. 233€ of Recruitment Rues of
Havaldar(Group-C), 2015 .in the Schedule under column-7 i.e.
Matriculation or equivalent from any recognized Board.

(ii) Where the death of the deceased empioyee has occurred more than a
decadei.e. prior to-01.01.2006. '

Decision :

The Departmental Screening Committee -has gone through the
case of Shri Sumit Kumar Das and observed that “the incidence of
death has occurred more than a decade back. Hence, does not merit
any further cons:deratron in view of decisions of the Hon’ble
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Courts/Tribunals, as discussed above.” The Competent Authority has
subsequently been pleased to approve the recommendation. of the

DSC dated 09.02.2016.°

Accordingly, the case of Shri Sumit Kr.. Das, D.O.B.-

14.09.1972(S/o-Late Ananga Mohan Das} stands closed and disposed

oﬁ‘ ”

3. It is noted that tll:”ne financial condition of the family is the essence
in compassionate appointment cases whereas while issuing the
speaking order the respondents instead of deliberating upon the
financial condition of the family has‘rejected the matter wholly on the

ground that the case is moreathan»a deGade oId whereas the Inspector,

Central Excise and”tSerwce Tax Mldnapore DIVISI%I’\ Khaéagpur who
?’j"& = . ¥ %%:;
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s "_Sh%Sum/t}Bas resides f%m %rhe above
#mént:oned address‘?m aff/ery small old house‘w?!ych is made ug, of bricks.with

hAs\l‘w‘e‘?“;os roof cons:?i‘ ,g%gmtwo small robms*and one small- veranfa The

géavrea of Iand,m*"m “"hathe bmlgm‘ ;s«egg@fé’f’g‘c}i isiabo 3??-5 Decimel wﬁ:ch is an
ancestral pro erty {ond not yet been partatron%d’between the Iegalﬁ:elrers of
late Anan Das Shr! Sumtt Das is having* on"egeld‘ér “bro‘ther Jﬁho resides.
separatelyvn other placeyand now woglgng""a‘; Sahayak gn Gram Panchayat

and one stster who. ls’«marned"‘ “SHF Sumrt Das earliér engaged w:th the

Agency work tn“ﬂcge Valley_,but?now*he is” c‘omplete y. uneﬁvﬂployed and now-

engaged hlmself in Iaboq; work on daily wages’ ’bas;s for his livelihood 50, as
a result he is now*leadma hls‘hfe‘m*a'hand to mouth’ ‘condition.”

4. Since the speaking order. is not in conformlty with the facts
recorded in the aforesaid report, concerning the financial condition of
the family’which is the prime and sole consideration iln a hatter of
compassionate appointment, the speaking order is quashed. The
matter is remanded back to the authorities for consideration .afr.esh
untrammelled by the earlier view. Let appropriate reasoned and

speaking order be issued within 3 months.. In the event the
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- respondents feel that-the financial condition iof‘.“the family i_s- such that
the matter deserves further considerat.ion, theyl-shal_l' -blja'ce*'the_matter
before the Compassionate Appointment Committee: or Screening
Committee, the decision whereof would gévern the fate of \t’ﬁe‘
application. |

5. The O.A. is disposed of.. No costs.
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(Bidisha Banerjee) . -
=, Judicial Member - -
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